
. ■ ''A & .-p ^ f; together. w#h. a* ex-
exem pton&om  auaHtery duty 
eft silver powder tuspeasion, 
pfaotopob’aaar films, silicon wafers, 
epoixifle resins«»d silicone resins 
and photoresist.

(xl) Gh&B. 936 published in 
Gazette of India dated the 22nd 
July, 1978, together with an ex­
planatory memorandum regarding 
exemption from auxiliary duty 
an articles re-imported into India 
after repairs from abroad, enjoy­
ing exemption duty provided pi 
Notification 204-Customs dated the 
Stid August, 1976. [Placed in 
Library. See No. LT-2497/78].

NoTxncAnom m a t  Customs Act, 
1963

SHRI ZULFIQUARULLAH: I beg
to lay an the Table a copy each of the 
following Notifications (Hindi and 
English versions) under section 159 of 
the Customs Act, 1902:—

(i) Notification No. 142/78-Cus­
toms published in Gazette of India 
dated the 28th July, 1978 together 
with an explanatory memorandum 
regarding exemption from basic 
custom duty on coldng coal when 
imported.

<ii) Notification No. 143/78-Cus- 
toms published in Gazette of India 
dated the 28th July, 1978 together 
with an explanatory memorandum 
regarding exemption from auxiliary 
duty of customs on coking coal 
when imported. [Placed in Library. 
See No. LT-2407-A/78].
SHRI VASANT SATHE (Akola): 

Rose, (interruptions)
MR. SPEAKER: Mr. Saihe, you

want about Time* of India. I have 
postponed it till Monday.

SHUT JYOTIRMOY BOSU: This
j* a national menace...  (Interrup­
tions)

MR. SFEAOTl: I do not want the 
tb« menace here. Before the national 
menace, no menace in the Parliament.

SHRI JYOTIRMOY BOSU: You
may brand toe anyway you like be­
cause I know I have your good wishes.

MR. SPEAKER: You are right.
SHRI JYOTIRMOY BOSU: My

question is ...
MR. SPEAKER: Do not record.
SHBJ JYOTIRMOY BOSU: ••

12.07 hns.
MESSAGES FROM RAJYA SABHA

SECRETARY: Sir, I have to report 
the following messages received from 
the Secretary-General of Rajya 
Sabha: —

(i) 'I am directed to inform the 
Lok Sabha that the Rajya sabha, 
at its sitting held on Wednesday, 
the 28th July, 1978, passed the en­
closed motion concurring in the re­
commendation of the Lok Sabha 
that the Rajya Sabha do join in the 
Joint Committee of the Houses on 
the Khadi and Village Industries 
Commission (Amendment) Bill, 
1978. The names of the members 
nominated by the Rajya Sabha to 
serve on the said Joint Committee 
are set out in the motion.

MOTION

"That this House concurs in the 
recommendation of the Lok Sabha 
that the Rajya Sabha do join in 
the Joint Committee of the Houses 
on the Bill further to amend the 
Khadi and Village Industries 
Commission Act, 1956, and re­
solves that the following fen

••Not recorded.
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Meaiber* o f the R*Jya Sabha be
nominated to serve on the said
Joint Committee r—

1. Shri Jaharlal Banerjee
2. Shrimati Kumudben Mani- 

shanker Joshi
S. Shri A. G. Kulkami
4. Shri E. R. Krishnan
5. Shri N. p. Chengalraya 

Naidu
6. Shri L. R- Naik
7. Shri Ghanshyambhai Oza
8. Shri A. P. Sharma
9. Shri Lakhan Singh 

10. Shri R. K. Poddar

(ii) ‘In accordance with the pro­
visions of sub-rule (6) of rule 180 
of the Rules of Procedure and Con­
duct of Business in the Rajya Sabha. 
I am directed to return herewith 
the Customs Tariff (Amendment) 
Bill, 1978, which was passed by the 
Lok Sabha at its sitting held on the 
20th July, 1978, and transmitted to 
the Rajya Sabha for its recommen­
dations and to state that this House 
has no recommendations to make 
to the Lok Sabha in regards to the 
said B ill/

( ill) 'In accordance with the pro­
vision* of rule 111 of the Rules of 
Procedure and Conduct of Business 
in the Rajya Sabha, I am directed 
to enclose a copy of the Employ­
ment of Children (Amendment) 
Bill, 1978, which ha* been passed 
by the Rajya Sabha at its sitting 
held on the 26th July, 1978.’

(iv) ‘In accordance with the 
provisions of rule 111 of the Rules 
of Procedure and Conduct of Busi­
ness in the Rajya Sabha, 1 am 
directed to enclose a copy of the 
Repealing and Amending Bill, 1978, 
which has been passed by the Rajya 
Sabha at its sitting held on the 20th
Tiilv IOTP' <*

' BILLS, AS PASwAbI 'B  '

SECRETA&Y; Sir. I alsolay on the 
Table of the House the following 
Bills, as passed by Rajya Sabha:—

(1) The Employment of Children 
(Amendment) Bill, 1978,

(2) The Repealing and Amend* 
ing BUI, 1976.

12.09 hrs.
RULING RE: QUESTION OF PRIVI­
LEGE AGAINST MINISTER OF 

STEEL AND MINES
SHRI VAYALAR RAVI (Chirayin- 

kil): What about your ruling on the 
privilege question?

MR. SPEAKER: On July 25, 1978 
Sarvashri K. P. Unnikrishnan and 
Vayaiar Ravi gave identical notices of 
question of privilege against Shri Biju 
Patnaik for misleading the House by a 
statement during the debate in Lok 
Sabha on 19th July, 1978 on the M1SA 
(Repeal) Bill. In their notices they 
have stated inter alia as follows:

“ ... if you hold that Mr. Patil had 
expressed the correct position of the 
Government viz., the whole issue 
was under consideration of the Gov­
ernment. then. Mr. Patnaik was ‘will­
fully and deliberately* misleading the 
House. There are material diffe­
rences in the reply by Mr, Patil and 
Mr. Patnaik’s announcement.”

The contention of Shri Biju Patnaik is 
that in effect what he informed the 
House was that the Cabinet had decid­
ed to constitute a Special Court to try 
cases arising out of Shah Commission’s 
report If the same is permissible unde? 
law and in that regard a decision had 
been taken to refer the matter to th* 
Supreme court to ascertain its view, 
but because of continous interruptions 
he was not able to clarify the position.
The question before me is whether


